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proposal for expanding capacity of its
existing smelter at Khetri Copper Com-
plex from 31,000 tpa ;o 1 lakh tpa. For
this purposc, the company has commis-
sioned p detajled feasibility study.

Awmendment fo mines and minersls act,
1957

3424, SHRI RAMDAS AGARWAL:
Will the Minisier of MINES be pleased

to state: .

(2) whether Government are cunteml:;-
lating an overhaul of the Mineg and
Minerals Act, 1957;

(b) wheiher the Federation gof India
Mineral Industries, New Delhi, have de-
manded, simplification of the procedure
renewal and (ransfer of leaszg with a
view to provide greater flexibility to
the private mine owners to feed  the
domestic industry poised for  greater
growth 1o not too distant a futurc; and

(c) if so, what is the reaction of
Government in this regard par(icularly
regarding the demand for period of all
mincrals the mining lease  should e
granted for 20 years and also an  early
iegislation of amendment of the Act?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) {0 (c) The Go-
vernment s considering amendment of
the Mines and Minerals (Regulation and
Development) Act, 1357 taking into ac-
count the suggesiions received from vari-
ous Stute Governments/Union Territory
Fedcration of Mining Assocjations and
the: Mining Industry and in the wake
of Statement on Industrial Policy, 1991
and the National Mineraj Policy, 1993.
As per Section (B) of the Mines and
Mineral (Regulation and Development)
Act, 1957 Mining Leases can be granted
for a period not exceeding 20 years.

Gold Mines in Bihar

3425, SHRI S S. AHLUWALIA:
Will the Miniister of MINES be pleas-
ed to state:
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(a) whether it is a fact that some
gold mines have been found in the
State of Bihar in the recent past;

(b) if sv, what are the details
thereof;

(c) whether Government have star-
ted mining in these mines; and

(d) if not, by when mining activi-
ties are likely (o be started in these
gold mines of Bihar?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV): (a) and
(b) Exploration carried out by Gco-
Iogical Survey of India (GSI) and
Mineral Exploration Corporation Li-
mited (MECL) in Porojharna block,
Kunderkocha area, Singhbhum Dist.
rict, Bihar have established a possi-
ble reserve of 7741 tonnes of gold
ore, of which 3223 tonones of go'd
with an average grade of 419 r/t
gold and 4518 :omnes with am avera-
ge grade of 19.49 g/t gold. The ore
bodies are highly erratic in csize,
shape and grade,

Exploration so far carried out by
State Government of Bihar in Sono
Block, Karmatiya village, Munger
district have indicated low gold va-
lues between less than 0.1-1.8 g/t
gold. The data obtajned sp far are
nbt sufficient to establish reserves.

(¢) No, Sir,

(d) The exploration data obtained
so far are not sufficient to arrive at
conclusion regarding economic viabi-
lity of the deposits.

Application recommended by Karnataka
for mining lease

3426. SHR1I B. K. HARIPRASAD:
Will the Minister of MINES be plea~
sed to state:

(a) whether it is a fact that the
State Government of Karnataka  had
recommended to the Centre for ap-
proval, the mining leaze application
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of a private secior firm for lron  ore
mining at Ramanadurga for capfive
consumption at theiy Mangalore Steel
cizkiug facility; and

(b) if sa, the status thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV): (a) and
‘b) The Staie government of Karna
taka has recommended a proposal for
grant of mining lease for iron ore
o4 manganess ore ogver an  area of
§.5 Sg.Kms. in Village Ramanadurga
of Belory district in favour of M/s.
Jaiprakash Engineering and Steel Co,
Ltd. in November, 1992.  Certain clari-
fications ne: ::sary under the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957, were sought from
th= State Government of Karnataka.
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